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l. Reportand Accounts (1981-82)
of the Tobacco Board Guntur and <
related papers.

XL Notification of the Ministry of
Commerce (Department of Com-ji
merce).

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE
(SHRIMATI RAM 1DULARI SINHA):
Sir, I beg to lay on the Table;

I. A copy each (in English and Hindi)
of the following papers, under (sub-
section (4) of section 19 read with eub-
section (3) of section 22 of the Tobacco
Board Act, 1975:—

(1) Seventh Annual Administration
Report and Accounts of the Tobacco
Board, Guntur, for the year 1981-82,
together with Audit Report on the
Accounts, (ii) Review by Government on
.1 the working of the Board. [Placed in
Library. See No. LT—6004/83 for (i) and

(Wl

II. A copy each (in English and Hindi)
of the Ministry of Commerce (Department
of Commerce) Notifications S. O. Nos.
709(E) to 711(E), dated the 5th October,
1982, under subsection (2) of section 16(E)
read with the Proviso to section 16D(2) of
the 'Tea Act, 1953. [Placed in

Library. See No. LT—6101/83]

Report and certified Accounts (1981-
82) of the Textiles Committee, Bombay
and related papers.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGAMA); Sir, I beg to lay on the
Table a copy each (in English and
Hindi)  of the following papers, under
sub-section (4) of section 13 of the
Textiles Committee Act, 1963: — (i)
Annual Report and Certified Accounts of
the Textiles Committee, Bombay, for the
year 1981-82, together with the Audit
Report  on the Accounts.
(i) Review by Government on the

working of the Committee.J [Placed
in Library, See No. LT-6106 ; /88L
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I. Report and Accounts (1981-82) of
Jute Manufacturers Development
Council, Calcutta and related
papers.

11. Report and Accounts (1981-82) of
the Plastics and Linoleums Export
Promotion Council, Bombay and
related papers.

I11. Report and Accounts (1981-82) of
the Silk and Rayon Textiles
Export Promotion Council, Bom-
bay and related papers.

SHRI P. A. SANGMA: Sir, I also beg
to lay on the Table a copy each (in
English and Hindi) of the following
papers:—

(i) Annual Report and Accounts of
the Jute Manufacturers Development
Council, Calcutta, for the year 1981-
82, and the Auditors' Report on the
Accounts, together with Review by
Government on the working of the
Council. [Placed in Library. See No.
LT-6104/83].

(ii)) Twenty-seventh Annual Report
and Accounts of the Plastics and
Linoleums Export Promotion Council,
Bombay, for the year 1981-82 and the
Auditors' Report on the Accounts,
together with Review by Government
on the working of the Council. [Placed
in Library. See No. LT-6103/83].

(iii) Twenty-eighth Annual Report
and Accounts of the Silk and Rayon
Textiles Export Promotion Council,
Bombay, for the year 1981-82, together
with the Auditors Report on the
Accounts and Review by Government
on the working of the Council. [Placed
in Library, See No. LT-6105/83].
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SHRI G. C. BHATTACHARYA (Uttar
Pradesh): Sir, the Lok Sabha has already

paid homage to Karl Marx, and I request
you..

MR. DEPUTY CHAIRMAN: Don't
raise such things lightly. (.Interruptions)
Please take your seat. You have already
mentioned.

SHRI G. C. BHATTACHARYA; On
the eve of Karl Marx Centenary, the Lok
Sabha.
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(Interruptions) Don't raise such things; in
the House. It is not a matter for zero hour.
Please request me in the Chamber. Do not
make this request, here. Do not use the
zero hour for this. (Interruptions)

it wawm wfew (797 T2w)
AN § W saTar AW g oagn
farw fathl wlv avw T @
2 | %7 frdfl we7 a7 @8 A 2
ar A N mERa @O | weE
IR HEY A% 9T AT FAAT ga
A ®1 Wiv 3z wrewas @17 @
E-' | 5ﬂ"1"[ & amst sgem o
afeFgaT wms ¥ AmEA £ 1 oam
aga gt fawy ma #. .

st grEwWmfE ¢ m, L

ot wepqrr A o RGoll
g1 wifay, ae & =Ry
T W oEdw W o@r |, ("Wam) .,
™ # = muawma fzsr mar g
TR omw o#,,,

=]

st SqwanfT

I don't allow this. Don't record;
this.
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MR. DEPUTY CHAIRMAN; I have
not permitted him. Don't record this-.
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Therefore, let the Government react,

SHRI JASWANT SINGH (Rajas-
than): Sir, I had made a submission to
you earlier. On the initiative of the hon.
Minister for Home Affairs, a statement
was made in the other House yesterday
on the question of Assam. This is the
Council of States. "We continue to be
aggrieved and disturbed about a disturbed
State. As the Minister -was good enough
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Importance

SHRIDINESH GOSWAMI

(Assam); Sir, th, other House has discussed it.
I have given notice for a No-Day-Yet-Named
Motion. Some date may be fixed for
discussing it. And the Leader of the House has
agreed and th, only thing is fixing up of a
date.

THE LEADER OF THE HOUSE (SHRI
PRANAB KUMAR MUKHERIJEE): Sir, first,
i, regard to the discussion on Assam,
yesterday also, you directed me to ascertain
from the Home Minister and find out the
position. This morning, Mr. Dinesh Goswami
also suggested it when we were having
informal discussion with the leaders of the
various groups. Shortly after this, we are
sitting amongst ourselves and we will fix up a
time and we will communicate it to you when
the time is fixed for discussion in regard to
Assam.

In regard to the other matter about which
Mr. Advani spoke, yesterday 1 was
unfortunately not present because of my
preoccupations in the other House. I will
ascertain the position and I will keep him
informed; but it may not be possible today, it
may b, possible tomorrow.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Reported increase inincidents of Bank
Robberies, Frauds and Ernbez- zelement of
funds in Nationalised Banks.

MR. DEPUTY CHAIRMAN: We will not

to make a statement, succeeded by a take up the Calling Attention Motion.

debate in the other House, it is only = gHR] KALYAN ROY (West Bengal) . Sir,
becoming and right that the Council of py is the Finance Minister leaving now? He
States be not denied the same right. The |ooks after the banking.

Leader of the House is here, and with

some guidance from your side, perhaps, MR. DEPUTY CHAIRMAN: The Deputy
some time can be fixed when this House Minister i here.

would be able to discuss the statement SHRI J. P. GOYAL (Uttar Pradesh) : Sir, [

made by the Home Minister in the Otherbeg to call the attention of the Minister of
House or he may make another statement gy " oo o

here so that we are able to get clari-
ficttion on various doubts.



